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conu i l iued on tfic

same terms and conditions and that those who are not

■iuuucasful in tiie test, may be continued in service

provided there are vacancies for them.
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the services of the applicants and also similarly placed

persons. The results of the said test were declared but

unfortunately all the applicants herein could not succeed
in the test. Therefore their provisional appointments

were cancelled and thereafter th--- - = '■

part-time teachers because they
ley nave never worked as
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of the fact that applicants are not enuTuiC-u tor
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d o c t r 1 r ie of SQual pay tor equal worK is not appi icaiblo ir.

the 1r case as they were never appointed on regular oas;^;

a  11 rne scale posu nor uh^i cs is any case oi
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app 11 can us lo direct the respondents to pay

applicants more than the minimum wages as enforceable

the category of NCT of Dlehi because the rnimrnurn wa9_a-

provisioti apply t-o uhw >8 employees who are performing

recular 8 hours duty and the minimum wages nave

de red i i CtV^V^UfUdi iOeS W ith that. The applican
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herein were only part time teachers and their duty was -u

teach the adult students for an hour or so in a day Su

th© concspt  of niinimum wages as prescribed under

minimum wages act cannot be appl ied to them.

8. As regards their regularisation is cwncei-neu

one direction o t
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9. As rsgards the Contempt Petition is concerned, since
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regularised as . they ' had failed so we find that tho
applicants have failed to make out any case for contempt

ouurt against the respondents.

i-f . in View of the above, OA as well as CP bot

diarmssed. No costs.
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